
IN THE HIGH COURT OF JUDICATURE AT PATNA
In the matter of

M/s. Shree Vishwanath Chemicals Private Limited (In Liquidation)
Company Petition No.2 of 2003

SALE NOTICE

Details of Landed
Prooerlv

Location of
Propertv

Reserve Price
(ln Rs.)

EMD (In Rs.) Date of
Inspection

Leasehold Land
admeasuring to Acre

1.50 along with building
structures, sheds

Situated at Bela
Industrial Area,
Muzaffarpur, Bihar

2,50,00,000/- 25,00,000/- 22.CI8.2022

Pursuant to the orders of the Hon'ble High Courl, Patna, sealed tenders are invited in the prescribed

form for the sale of above properly which should reach the office of the undersigned on or before
30.08.2022 up to 5.00 p.m. accompanied with interest free EMD by way of Bank Draft of any

Nationalized/Scheduled Banks drawn in favour of "Official Liquidator, High Couft, Patna",
payable at Patna. For details, kindly refer Tender Form and terms and conditions which can be

obtained on payment of Rs.1000/- (non-refundable) from the office of undersigned.

Received Tenders would be opened on 01.09.2022 a12.15 p.m. before the Hon'ble Company Judge,
High Court, Patna. .

The contents of the instant Sale Notice are informatory in nature and notice to interested parties.

The sale notice along with settled "Terms and Condition of Sale" can be downloaded from our
website: \Liu11t4j1g .t_l

Place: Patna

Date: 03.08.2022

Sd/- (Aparajit Barua)

Official Liquidator, High Court, Patna

Maurya Lok Complex, 'A' Block,4th Floor,

Dak Bungalow Road, Patna-800001.
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TERMS AND CONDITIONS OF SALE
M/s Shree Vishwanath Chemicals Pvt. Ltd" (ln Liquidation)

SITUATF,D AT Bela lndustrial Area, Muzaffarpur ({}ihar)

-[hc trtott6 9f salc is stricfll on "As is u'hctc is atttl rrhltlcrcr l]lctc is" hasis

'l'hcrcfbrc. pr.rrclraser satisl_t hirtrscll aborrt thc cristrrrq pr()pclt\ ol tllc cotllpltttr ot'

s itc.
Jhe Valuation lleport arrd ar,'ailablc titlc docLrn'rcnts cutt be ittsllcctetl at thc olllcc ol'

ru6rlersiglccl nn onl,riurkirrg cllr licc ol-cost. lltc Xcror copics ol'tllc slttllc ntar bc

supplied at their o\\ll cost.

It is alu,ay,s advisa[rlc, lirr thc intcrrtlint: 1-rrncls lo sltlislr lltctltsclvcs itlrottl llrt rrrllLlrc.

charactr:r. status lln(l l()cilti()11 ()l'tlrc lrrnil in tlttestiott lirrll tlle ('()lllIctcllt lc\cl)tlc

authOritv.n() claint sltall lrc cnlcrtltittct] llttcr otl irl tlris reglr|tl.

'l he propert,"- proposccl to be solci bv pLrblrc aLrclion is ll'cc liont all ctrctttnbrarlccs.
'Ihe purchaser riill prrt be lialrle tirr par:rent ol anr cllargcs or tlttes 1lar'ablc l'r

thc cotullatll irl licltricilrtiorl hecolltittg tlrte olt or he lirrc tlre lrlndirrg or cf o1'

posscssion ol'tlrc propcrt\ pLltsuanl to tlrc crlrlllrtrtltlirrtl ol'sltlc.

'l'heo{'li:rsbcsLrb:littccl onlr inscalc(l cnvclopcotttltcprcsclillcti Icrlcicr'[]ottlttiLtlr

iss,cd by,tlrc oltlcc rrith coLrntclsignccl hr thc rrnclersigrrctl cotitititlitru tllc Ilrrrrk drirll

amotrnti|i-r to requisite H.\1.1). clraun at lnl Nrtiorralizcd Ilank itl lrtrorrr ol thc

"Ol'l'icial Iiquiclator, IIigh (iourt, I)atnlt" pltYablc itt I'atnrt' 'l hc scrtlctl

cn\clofe nruit [.).- sLrpci'scri|tccl as "Ol'l'cr lirr tlrc {rcsl.rccttr c lot

applieci lort .'in thr-,trattcr t.,l-N,I./s. Slrrec Visltriltrrath ('lrerrricrrls I)\1. l.t(I.

(ln l.iquidationt.

'fht contplcted lcfict. ntust tcach to ol-llcc o1- tltc trttilersigllcd tlrl or hclirrc thc LlLtc

clatc. and tinte.'l'hc ot'lcrs rcceivccl alier thc ilLrc tllttc lrrld titlrc ot uitllotrl I:.\1 1)

()f nr)t Jrr()pel lr sLrhrllltlcd slllrll llc sLttlllllltrilr rciectcti'

..[-lrc. sealetj oflers shall bc sltcncrl hclirrc tlrc Ilort'lr]c ('otttplttl) .lLtiiuc olr tllc

scherlrrlc-t1 date and tirlc i1 ll'escllcc oi lhc ilrtcrcstcil pttrcllllset's ol llleir tlr'rlr

authrrrizr'il reprcscntaliVC(s) arrtl Iirrthcr thci'riill hc allorictl to pitrlictpltte irr

intcr sc bidding irl tllc ('oirrt.

Bank Drafi par Orclcr ol'( o-Lrpclatirc []lrrlk,'socictlcs" I)riralc l]arrks uill rlot he

acceptcd

Tire tcn,lercrs prior to strbnlitting their-[-cnclcr lirr asscts are cxllcctc'd to visit arrd

in:[\-cl thc santc al t]lc sitc lr llrcir c\lr:cllScs its lllc slttllc ltle ltcitrg rrllilcrl 1o

1,.- :.,1.1 (rlr ..as is uhcr.c is arrd *lurtercr thcrc is" lrlrsis. Iltcr. sltotrltl ltsccttltitt

on lhatr Lrrr.. illl iplbrrnatiorr. trrclrrciirrg tccltnical. ll()l'l-tccllllicill itrrtl ltctttal

.,rn.litirrlr cte. (r1'tllc asscts tttttlcr sltlc'

lr sh.tll 1-,c lr-csUntCri thaf all tlre lircts \\crc taktll ittltr ltccoLlttI hr tlrc Iclttlcte r rtililc

:ut n)ittins thr-ir Tc-nilcrs. Thc tcll(icrcr shall bc tlcetllctl to lritYc lirll l'noulctlgc ol'

the esscts. rrhether hc'inspects it ot tlot'

The as:ers $ill he sold on "as is u'hcrc is allcl $lrlttcVCr therc is"hasis. 'llli: is lt' srtr'

the tender.'rr Sr *rll be ilcettl,-'tl tp lrayc trlarlc thctrlsclres aglrrc tll'lllc plrysical

;,.rn.ii'rlrrfl..linlcttsitltl.:izc.'tc. irt'thc llsscts llr ltlspcctirll lltc ltsstl' irclirtc

sub:l:::tin:: their retltler r.111!l n(r corllplaitlt clairll irr thrs rcsartl riill bc clrtct'Lltillctl b1

:he ot:rcial L.iquidart-r or Higir coull afie r the suhrnission o1'thc tctrtle r'

In< -:!e rri l]>icl> h'inu rrrittlc hr tht'Of'llcial LiqLridatirI is u'ith tllc slttlcliotl ol thc

ll,.n'i.le l-l:Lh ( i\uri.in.i rrs irtcll shall rrtll rclic!c tllc tii|ecttll's ()t lttlr olllct l)cls()lls

,.\L\-.:.i\ t't:!': '\\ iir..'\c(st'('d crccittrlls llS LlLlilllllll()ls itt 0t]lct$isc'
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ti 'fcnderers uoulil hc uivcn o1-rporlunitr, 1o intltror c
o1-participating ill intcr sc hirlciing inulerliirtclr
tcnclc'r.

Lr1'ron thcil ollcr hr rrtrr
alicr tltc oIgr1111u 1l1r'

l1 l'hc highcst ol'l'erel irt thc intcr sc bidrlrrrg slrall not bc r:liLriblc t6 1.itlrrlr.tr..
his ofli'r till tlre llnnlization ol thc salc prLrce.crlings hr rlrc IIorr'hle (.orrrt
and shall not bc cntitlcd to danraue. Intercst.n lhc cur.rrcst \,J.ncr
l )cpos i tcd,

15. The assetr; shall be ha:rded ovcr to thc prrr.chascr. o11 pil\ nrcrrr el firll salc
price to tlrc Olllcial Liqtridatol anri sLrlr.icct lo srrch dircctions ls IIorr'irlc
Court nra,,, issLrc in thc nraltcr.

l(r. I hc venclclr bcilts the O1'llcial liclrridirtor. rrttaclterl ro tltc IIrtp'lrlc lilh
Cour1. Patna and sclling the asscts prrrsLlarlt 1o thc dircctiorrs 9l'thc saiil
Court. he u,ill not gilc an1 \\'amirnt or inclcnrnitr.,ol'anv liincl g,lrarsocrcr..

17. r\s liont llte rilt(c rrl conllrnlrlion ol slrlr.. ol' tltc yrrolrct.lit.s soltl lo lltc
purclllrscl. it slrall bc at tltcrr solc rsk. c()sl llr(l orrllccrrunl ol tltc prrr.cllrscr.
as rcglrrcls tlre dcsllrrction ()t illt\ rlanlrgc hr llr.c or.olltcruisc *lulsocrcr.
it ntar bc.

18. lt' the purchascr' thils to pirv thc ;lulcllrsc nr()nc\' Par,ablc bv hinr to thc
[.iqtridator u'ithtn tirc tinre spccif rcil he rcin irbor c irnti lails lo ltllrcrc tp t5c
tcrtlls attd cottciitiorts ol'thc sirlc. thcn thc cl)tirc irntoultl dcposircti hr
hinr hcr till titcrt slrall bc tirrlL'itcd antl llrc Olllcial LiqLrirllror shlll hc lit
libertr to scll thc assets b\ cottrlrtcting slrlc hv rruction ol prir atc copllilct
rrithotrt being botrncl to give prcvior,rs rroticc irt uritirrg of lris inlcrrtiol t1
scll the asscts a1 sttcir time and suhiccl to srrclr conciitions uncl in srrr:I
nlarlner in all rcspccts as tltc Ollrcial liqLriclator shail thirrli propel r.r'rtlt tlrc
dtte sanction attcl orciers o1'thc IIon'hle high ('oLrlt. Palrrir. '['lrc clclicicncv
in price. t1' altr. occasioncd hl such sLrlrscr[rcnt sa]c or ilnl lrlte ntl-rtcri

scctrnd sale 
"r"ith 

itrtcrcsl ott As Irav hc lixcd hy thc IIorr'hlc ('orrrt liont llre
datc o1'conllrrration ol thc llrst salc shall irnnrcdiatclr r. sLrch sLrh,scrlLrcnt

salc shall not bclong to such clclirLrlting ltrrrchascr.

19. In case thi: salc is not corrllrntccl or is sct lrsirlc oll alt\ lroultrl ulur[sot,rct.
thc hiulrcsl of'lL'reripr,rr.clrascr. slrirll hc entitlcri to rclirrrrl ol'his rlel.rosit ,rr

[ \ll) lrs lltc cltsc llirr bc rr illtorrl lrn ntlclcsl lrlrl sllrll nol he crrtitlcrl lir
hc paid lls costs. clrart-lcs unrl crpcnscs occlsiorrcrl bl ]tis [rid Iitr.sitlc ol'
the propcrtv not to bc dcclarcd as ptrrchaser thcrcol arrcl inciclgttal ts t[e
sale ncrr shail be entitlc(l Io alt\/ colll]cnsatiotr/ clarrascs rihatsoev.cr.

10. The Htrrr'ble hich cotrrl has rigirt to inrposc sLrch othcr rrrrcl lirrthcl tcrrls
and crlttditittlts as il nrav dcr'nt Ilt ancl proper. in tlrr: circLrrrstanccs o1'tllc
casc. artti thc said tcrrrrs urrcl contlilitrns ullirt ll1)r'l thosc 1111.r'11111 spccilrcrl
Alr()\c \\ill be hintlinu on iill llrc pultics corrccntctl.

I I . Ctrnditional oI'tcrs rl ill not bc cntcrlairrcri

ll. The tendc-r should bc acconrpanicd br the stiprrlatcd l:\'11) ancl arrr,'l cncll'
s ilhottt E\lD t r ri ith insut'ticient l,,\41) r','ill bc rc jectcd lrnrl srrclt tcnclcrc-r's

rrill ntrl ht'.rlloricd to nilticipalc in thc lirrtlrcr procccrlinus inclutlinil intcr
sc'hidJinu.
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ll. ['l:'"- rril,' itas siqltecl thc tcntler lirlnr ol lris arrt]rorizcrl r.c;-rr.escnllrtircs
rr"''i \'.tllorred to participrrtc irt tlrc tcnrlcls opcrrirru pr.occctlipgs rrprl
ti-r.- ' .:' .....rrtrl nlrke hitl lirr.nrrrclt.tsc ol lrsscts.

lJ. [':''.:.:-: 
" 

e hidJers arc lo (lu()tc tlrci. olle r in llrc pr.cscrilrerl lir:.rrr .n1,,.

15. Th:.:: rrr" ir.r.cesstirl biclclers / oll'crcrs shall havc to cct thc saic dccd
prrr:::,J .lrJ r'\L'cLltcd in re spect ol'thc lancl anci builrlinr: anil shall har c ro
ht:: r' ::j a\n!'nscs llrcr.col.

l6 \,r:::-.rtr,': trcilitr rr ill not bc pror idcri.

l-. \i'r::.::rrc nrrticc shirll he gircn to thc ol'lcrcr.s. Secrrrcrl ( rtrlit.r._s. l.r-
f):::-''--,r: rhe Petitio.crs o1-tlre ('.rrr1',rrr i. liqLritlrrti., i. r.cspc.t ()1'..\
.lJ^.1.":--' j'ri i,n thc schcdulcrl clatc rrl lenricr oporinl. Ilrc intcr.cstcrl
a-'-a'i'i -'l\ riatclr thc causc list publislred rrntlcl thc arrtirsritr 61'thc
iJ.,-';': ii:rh ('rrtrrt. I)llrra lirr Ilrrtlter rllrlc ol'hclrrinl.

lS I:': r:.: r' iuh.icct ttt conliltnation ol. llon'hle I Iiuh ('orrrr an(l tlrc ol'lcr.cr.s
i:.:. : ,: 5r .rcrelr hapytcninu to lrc titc lti!rhcst ()1'lL,rc. hiciJe r. !cl .t]l\
i:-::-j 1!hl so as [o dorrancl lrrrtornalic conllrntatitrrr o1':lr]c in lti: luroLrr.

li i'-,; !J,..:'hle Hrsh (loLtrt rcscrvcs the r.ight t() acccl.t ()r t.!,icct rrrtr or all tl.rct::-' -li 'tllr Jt;1gg ol sllc ltroccctlirtus ol conllnt'tl1i(rlt ()l \illa iut(i ()1.

:r l;.i--tir .tll\ ()l'lllc I.ot l)ropert\ srrbject lo sllc rrntl nc!()lri1. uitlr Ilrc
:*:.:.liar) lirr thc pLrblic r:ootl rts ucll rrs inlelcst ol tlrc ( rc.lit()r.\ lLnrl

.t;-i'::rrr) r,l thc ('oLrrt shall lrc brnding orr al] tltc illr.tie r.

-'': Iic 'trccc.-ssfirl biddels has to dt-posit the iirllanci final sAlc considL'rArr()p
;r -1.,r:li<litt, t:\lS * itltin sixtr rlar s onlr llonr tlrc (iiltc ol 11|n1'111rtl ol rrilc'r.
^r lilt llrrtl'hlt'Iligh ('ottrt. citltcr irr flrll al a lrnrc or rrr rr.lrrllnrcnr:
!) <i1'r<i,r11 shall bc rlclivcrccl lttttl tlocLttncntation sllrll l.e .lr,r'rc !rnl\ itll.r.
:'*.I l:.. rncrrt.

i e::l .'har,,es. convcvance. stantp dulr.. rcgistmtiorr charsc,
:::l:::!!t rr ill be borpc hy t[c purc[ascr. eplr .

l',::r':::s rnd conclitions hcre'in abovc nral hc rescindcci rclurctr or'lLrrtircr.
*:1. ^t .::tularc.i br thc IIon'hlc Ilir:h ('orrrt.

sd/

Official Liquidator, rtqh Corrrt, patn.l

Marrrya Lok Complex,'A - Ulock,4 'F oor,
Dak Br.rngalo,"v Road, Patn.t E00 0Ol


